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[®T. §. G197/PC-JMNR/Jamner Bodhwad Tq/3VIgs/20E]
A FAT AT, T TATEAT ATEFRT (i)

MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION
Mumbai, the 7th April, 2026
Under clause 20E of the Railway (Amendment) Act 2008

S.0. 1808(E).— Whereas, by the notification of the Government of India in the Ministry of Railways
(Railway Board), number, S.0 4381 (E) dated 19™ September 2022 published in Gazette of India, Extraordinary, Part
I1, section 3 Sub-section (ii), dated the 20" September 2022 (hereinafter referred to as the said notification ) and
issued under sub-section (1) of section 20A of the Railway Act, 1989 (24 of 1989) and Railway (Amendment) Act,
2008 (11 of 2008) (hereinafter referred to as the said Act), the Central Government declares its intention to acquire the
land specified in the schedule annexed to the said notification for the purpose of execution, maintenance, management
and operation of Special Railway Project, namely Pachora-Jamner with Extension upto Malkapur-Narrow Gauge
to Broad Gauge in the district of Jalgaon in the State of Maharashtra.
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And whereas, the substance of the said notification was published in for SLAO(1)UTPH.Jalgaon daily
Marathi newspapers namely “Dainik Tarun Bharat” & “Dainik Deshonnati” Dated 18-03-2025 respectively
under sub section (4) of section 20A of the said Act;

And whereas, no objections were received.

And whereas, in pursuance of sub-section (1) of Section 20E of the said Act, the competent authority has
submitted its report to the Central Government;

Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers conferred
by sub-section (1) of section 20E of the said Act, the Central Government hereby declares that the lands specified in
the schedule annexed hereto shall be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government hereby
declares that on publication of this notification in the official Gazette, the land specified in the schedule annexed
hereto shall vest absolutely in the Central government free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structures, falling within the Special Railway
Project of Pachora-Jamner with Extension upto Malkapur-Narrow Gauge to Broad Gauge for 3 villages in the
District Jalgaon in the State of Maharashtra.

Land Area
an S';II'V?Y According Acquisition
o e . . . 0.
S.N Acquisition | Village Taluka Land Owner’s name according to 7/12 Area
Name to 7/12 Extract Gatt
Proposal Extract
No No. (Ha-)
) (Ha.)
1 2 3 4 5 6 7 8
Kailash  Ramakrishna  Mali,
Anjanabai Ratan Mali,
Shashikala ~ Ashok  Rokade,
1 Kalabai Arjun Mali Common | 136/2 2.31 0.05
area
B S Vandana Laxman Sapkal, 144/1 0.93
13/25 = 3 Bebabai Bandu Sapkal, Ganesh
2 & a Bandu Sapkal, Sheetal Gopal 0.35
More, Manisha Devidas Mule
Common area 144/2 0.93
3 Sunil Bhaskarrao Patil 145/31 0.50 0.17
4 Eknath Omkar Sapkal, Bebabai 198 2 58 0.02
Bandu Sapkal
Total 7.25 0.59
1 Sushma Sudhakar Varade 131 1.23 0.08
Vilas Laxman Patil, Sopan
2 Laxman Patil, Nandabai Vilas 66/1 3.01
£ s 9 Patil
12/25 s 5 =
S g 3 0.18
= s} 0.50
3 Vilas Laxman Patil 66/2 Non-
Irrigation
Total 4,74 0.26
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1 Suhas Shantilal Jain 1350 1.14 0.05
Sayerabi Sheikh Ayub, Sheikh
Sharif Sheikh Ayub, Ghulam
Dastagir Sheikh Ayub, Sagira B
Abdul Saeed, Zakirabi Abdul
2 Hameed, Zahrabi Abdul Saleem, 81/3 3.25 0.09
Mahemuda B Sheikh Khalil,
Farhat Jahan Md Farooq
Common area
Shenfadu Tukara Koli, Shivaji
3 = Tukaram Koli Common Area 7 153 102
5 &
4 19/25 S S | Garibdas Shankar Koli 78 0.69 0.23
(<5} [5+3
5 7 - Bhikubai Babulal Gujar 7713 1.66 0.01
6 Bhikubai Babulal Gujar 77 1.66 0.05
7 Sanjay Shantilal Jain 74 0.89 0.04
Bhushan Sharad Garud, Prakash
Laxman Garud, Ravindra
8 Laxman Garud, Subhash Laxman 3 1.67 0.01
Garud Common area
9 Secondary Education Society 1373 2.51 0.04
10 Omkar Shravan Gujar 1372 1.79 0.35
Total 16.79 Ha 1.89 Ha
Grand
28.78 Ha 2.74 Ha
Total

[F. No. G197/PC-JMNR/Jamner Bodhwad Tq/3VIgs/20E]
BHUVNESH KUMAR GUPTA, Chief Administrative Officer (Construction)
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